FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF NOMENTIA INDIA PRIVATE
LIMITED

1 NAME OF CORPORATE PERSON Nomentia India Private Limited
DATE OF INCORPORATION OF | 28.03.2018

CORPORATE PERSON
3 AUTHORITY UNDER WHICH | RoC-Chandigarh
CORPORATE PERSON IS
INCORPORATED/ REGISTERED

4 CORPORATE IDENTITY NUMBER / | U72900CH2018FTC041932
LIMITED  LIABILITY  IDENTITY
NUMBER OF CORPORATE PERSON

5 ADDRESS OF THE REGISTERED | Work Yard Co-Working, Plot No. 337,

OFFICE AND PRINCIPAL OFFICE Industrial Area, Phase — 2, Chandigarh —
(IF ANY) OF CORPORATE PERSON 160002, India

6 LIQUIDATION COMMENCEMENT | 28.04.2023
DATE OF CORPORATE PERSON

7 NAME, ADDRESS, EMAIL ADDRESS, | - Jagdish Singh Nain,
TELEPHONE NUMBER AND THE | - C/o AVM Resolution Professionals LLP,
REGISTRATION NUMBER OF THE 8/28, (3rd Floor), W.E.A., Abdul Aziz Road,
LIQUIDATOR Karol Bagh, New Delhi 110005.

- vip.nomentia@gmail.com

011 41486026/27, Mob. 9873088243

- IBBI/IPA-003/IP-N00187/2018-2019/12415
8 LAST DATE FOR SUBMISSION OF 28.05.2023

CLAIMS

Notice is hereby given that the Nomentia India Private Limited has commenced voluntary
liquidation on 28.04.2023.

The stakeholders of Nomentia India Private Limited are hereby called upon to submit a proof

of their claims, on or before 28.05.2023, to the liquidator at the address mentioned against item
£

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim s attract penalties.

.
= Q 5
MUIPA-OO?/

;’( IP-N00187/

Name and Signature of the Liquidator: Jagdish Singh Nain
Date: 01.05.2023
Place: New Delhi

S\ 2018-2019/




MONDAY, MAY 1, 2023

Form Mo INC-26

In the matier of MANSAROVAR REALTECH
LIMITED CIN: U45400DL200T7PLC1673T4
having s registered office at Office Mo, 2, B-21
Ground Floor, Pul Pehlad Pur, Near Badi Masid,
Mew Delhi-110044

i PEtitioner
MoSice is heraiy given b the General Fubc (hat
the company proposes 1o maks apphcainn o
the Regional Direcior, Morthern Region wndes
gection 13 of the Companées Act, 2013 sesking
confirmation of alteration of the Mamoranduem af
Agzociation of the Company i ferme of the specia
resolution passad at the Extra-Ordinary
General Mesting held on 17th April, 2023 1o
enable the company fo changa i= registared
office from the "NCT of Delhl” 1o the "State of
Haryana®.
Any parson whase inkarest is [lely 6 be affecbed
by the propased change of the registered office
of the campany may delver aithes on MCA-21
porial [wwe. mea,gov.in) by filing investor
complaint form or cawse o ba defeared ar send
by registenad past of hisher chiectons supported
by an affidavit stating the naturs of hishar intenast
and grounds of spposition to the Reglonal
Diractor at the address B-2 Wing. 2nd Floor,
Paryavaran Bhawan, CGO Complex, New
Delhi- 110083, within Fourteen days from the
dabe of pubScatan of this notice with a copy of
the apphcant company at its ragisiered office at
the sddress menbansd hekw
Office No. 2, R-21, Ground Floor Pul Pehlad
Pur, Near Badi Masjid, Naw Delhi-110044,

For and on bahad of the
Mansarovar Realtech Limited
1 18

Bhanu Pratap
Director

DIN: 03007451

Plage: Mew Dalhi
Date: 01.05.2023

Farmers plan protests over MSP, pension from Aug 1-15

| THE SAMYUKT KISAN

August 15 to press for

hensive crop insurance

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

NOMENTIA INDIA PRIVATE LIMITED
1.|Mame of Corporate Person

NOMENTIA INDIA PRIVATE LIMITED

farm unions,
held on Sun-

from May 26

day. According to the

, Morcha on Sunday their demands of legal scheme.Thedecisionwas farmers body, more than
[Pursuant te Rule 30 the Companies . . .. A
(Incarporation) Rules, 2014] announced a series of sanctity of minimum taken at the national 200 farmer leaders of
Before the Regional Director, Northern | Nationwide massprotests  support price, farmers meeting of the Samyukt constituent organisa-
Wagion, Nowr Dglhi between August 1 to pension and a compre- Kisan Morcha (SKM),an tionsattended the meet.

In fhe matter of Sub section (4) of Secion 13 . . . .
af the Companies Act, 2013 and clause [a) of umbrclella‘ It Sa.ld agltatlons WIH
sub ruber (5} of rule 30 of the Companies organisation beheld inall states/Union
VoorpEeafioy Rules, 2014 FORM A of  various territories of the country,

to May 31.
-PTI

TO WHOM 50 EVER IT MAY CONCERN

2 | Date of incomporation of Corporate Peszon

260220148

(LLP Act 2008, Section 13(3) of LLR, Act

3| Aushonly under which Comarate
Persen is meorporated Iragishened

RoC-Chardigarh

2008 and Rule 17(4) of the LLP Rules,
2009)
Subject: Shifting of Eegistersd Office of

ety number of

4.{ Camoraba identity rumber § limitad labslity

-

Comparate Person

UT2800CH2018FTCO41932

Lydall Performance Materials india LLP
Registered office: 335 Udyog Vihar Phase

h.| Address of the regishensd Office and
Prircipal affice (if any) of Camparale Parson

Phase - 2, Chandigarh - 160002, India

Work Yard Co-Working, Plot Mo, 337, Induslrial frea,

IV Gurgaon 122015 Notice is hereby given
fn the General Public that the LLP proposes

Corparale Person

i.| Liquication commencemant date of

28.04.2023

fo make application to the Registrar of
Companies under secton 13 (3) of LLP. Act

-

ihe Liguidatar

.| Name, address, emal address, felephone
fiumnbar and e ragsiraboh fumbar of

Jagdish Singh Main

Cio AVM Resclution Professionals LLP

Add.: B2B, (3rd Fioary, W.E.A., Abdul Aziz Rnag
Karcl Bagh, Naw Delni 110005

Email; Wip.nomentiagdgrail.com

Phena : 011 4148602627, Mob.: BT MBE243

Regn. No.: IBEIIPA-0030P-MO0 BT/ 2018-2019124135

2008 and Rule 17 of the LLP Rules, 2009 for
shifting of Registered office of the LLP
from the State of Haryana to State of
Maharashtra,

Any person whose interest i likely o be
affected by the proposed change of the
registered office of the LLP may deliver or

f.] Last dabe for submission of daims

28052023

cause to be delivered or send by ragistensd
post of hisher objections supported by an

28.04. 2023,

Date: 01.05. 2023
Place: Maw Dathi

Mok 15 hareby grién that e Nomentia india Private Limited has commanced waluntany buidatian on

The stakaholders of Nomentia India Private Limited ar2 hareby calied upon ko submit 8 proaf af feir
claims, on or before 28.05.2023, tothe lquicstor st the address menticned againstitem 7.
The financial creditors shal submit fheir proof of daims by efeciranic means only. A ofher stakeholders
may submi the proofof claims in person, by postor by electrorsc means

Submission of false ormisleading preofs of claim shall attract penalties.

Bl

Jagdish Singh Main
Liquidiator, Momentia India Private Limited

Regn, Mo IBBIPA-DOZIP-MOGI8T2048-201911 2415

affidavit stating the nature of hisher interest

and grounds of opposition within Twenty

One days from the date of publication of this
notice fothe registerad offica,

For and on behalf of the

Lydall Performance Materials India LLP

Sdi-

RANJIT MALLI NAATAANMAI

(DIN: 09342166)

Date:01.05.2023 Designated Partner

SBFC

Loans Macdea Easy

SBFC Finance Limited

(Erstwhile SBFC Finance Private Limited)

CIN : U67T190MH2008PLC178270
[Regulation 52 (8), read with Regulation 52 (4), of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015]

Extract of Financial Results for the quarter and year ended March 31, 2023
(Z in Million)

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Firm milk prices posing
threat to falling inflation

Prices of the staple food
may remain elevated
through this summer

SURABHI & SANDIP DAS
New Delhi, April 30

EVEN AS RETAIL inflation is expected
tostarteasingfromApriltoabout 5%if
notlower thanks to broad-based fallin
prices, elevated milk prices could play
spoilsport,withanalysts expecting milk
inflation to remain near double digits
atleast through the summer.

DespiteIndiabeingthelargest milk
producer since 1998, the commodity
hasbeen the second biggest factorafter
cerealssuchasriceandwheatindriving
upretail inflation in thelast fiscal.

Milk hasthe second highestweight
inthefood and beverages basket of the
consumer priceindexat 6.61%,anotch
lower than cereals and products that
havea 9.67% weight.

Retail milk inflation has remained
elevated at over 6% since August 2022
and was at 9.24% year-on-year in
Marchthisyearevenas consumer price
index (CPI)inflation in the month eased
to 5.66%. Even in terms of wholesale
price inflation, milk prices have
remained high at 8.48% in March
despite the overall inflation trending
down to 1.34% in the month, in an
indication that retail prices will con-
tinue torise.

MILK INFLATION TO REMAIN ELEVATED

Milk inflation (% y-o-y)
12 Milk retail inflation

_ CPI General Index . \j 15 |
10| _ CPI Food by 926 4
8

April 2022

Source: MOSPI, Ministry of Commerce and Industry

lions of cattle in late 2022,” the min-
istry said in the monthly economic
review, adding that the vaccination
driveagainst thediseaseis expected to
curb the spread and immune the cat-
tleagainst the skin disease.“While this
would increase milk supply, a general
dropininflationwillmoderate the fod-
derand transport costs,therebylower-
ing milk inflation,” it said. While peg-
ging retail inflation at 5.2% in FY24,
the Reserve Bank of India has noted
thatmilk prices could remain firm due
to high input costs and seasonal fac-
tors.

For the first time in decades, the
country’s milk production is likely to
havestagnatedin2022-23 duetoLSD
in cattle across several states and the
lagged effect of Covid-19 in the form

March 2023

1 15.38

WPI General
Index

8.48

. WPIMilk ~
inflation
0 1.

Apr 2022 Mar 2023

beenademand supply mismatch. Milk
and milk products including paneer,
curd,butter,cheese,ice creamand ghee
are also an everyday food item in all
Indian households. With per capita
income increasing, the demand for
these products has also risen. Manish
Bandlish, managing director, Mother
Dairy Fruit and Vegetables, a wholly-
owned subsidiary of National Dairy
Development Board (NDDB), also of
the major milk supplier in the Delhi-
NCRregion had earlier said that there
would not be any respite from high
milk prices in the next six to eight
months because of sharp spike in the
feed and raw material cost. Industry
sources said that feed cost,which hasa
share of more than 65% in the cost of
production of milk, has increased to

Notes:

1} The Company has changedits name from 'SBFC Finance Private Limited'to 'SBFC Finance Limited w.e.f Saplember 30, 2022,
21 The Board of Directars of the Company and its Sharehalders have approved a resolution towards listing of equity shares through an Initial Public Offer (*IPO") and accordingly had filed the
Draft Red Herring Prospectus with the Securifies and Exchange Board of India ["SEBI") on November 5, 2022 ("Previous DRHP"). Pursuant to review of the Previous DRHP and by way of
its letter no SEBVHOICFDIRAL DIL-1/PIOW2023/768311 dated February 22, 2023, SEBI had refumed the Previous DRHP. Subsequently, on March 21, 2023, the Company has re-

Dairy and Amul, to hike milk prices
multiple times in the last one year.
“Milk production has been impacted
by a lumpy skin disease infecting mil-

Federation also knownasAmul,told FE
recently. The stability in milk prices is
expected only by winter months, he
said. Analysts point out that there has

Standalone Consolidated - . . .
i Quarter ended —— Year ended Yoar sndad ' After reports of possibility of qf stuptmgofthe animals,a sgmorofﬁ- %20/kgfrom ¥8/kgayear ago.

’: Particulars Mar 31, 2023 | Dec 31,2022 | Mar31, 2022 | Mar 31,2023 | Mar31,2022 | Mar 31, 2023 imports of dairy products suchasbut-  cial with department of animal hus- Experts say thatadrop in milk pro-
oy (Audited) (Unaudited) (Audited) (Audited) (Audited) (Audited) ter and ghee for improving domestic ~ bandry and dairying had said earlier ~ ductionand cattleyield post-Covidwas
1 | Totel Income from Operatons 2 086.73 1 043,97 142179 7 40361 5 307 02 7 203,61 §upp11es,t.hg government r.ecentlyclar- th1§ month.The ml.lk. production was significant. As deme}nd from restau-
2 | Net Profit/ (Loss) for the period ified thatitis not consideringeasingof ~ estimatedat 221 milliontonne(MT)in  rants, hotels, weddings and sweets

(before Tax, Exceptional andlor Extracrdinary items) 580,87 596.66 169.14 2 014,46 865,96 2 0113.66 importsoftheseproductsasyet.Itreck-  2021-22.“CPIdatashowsthatmonth-  shops crashed during the pandemic,
3 | Net Profit’ (Loss) for the period before Tax onsthatextended coolerweathercon-  on-monthmilkpriceshavebeenrising prices had collapsed,which had led to
(after Exceptional andlor Extraordinary flems} 280,87 526.66 160.14 2,014.48 566.96 2,013.66 dition in the northern region and set- ~ after December 2020,” said Suman  dairy companies reducing procure-
4 HE{E Profit fLUEE]Ir”r “'!EFF'EE”M after TEI”‘ g A i G i g ting in of flush season or peakingof = Chowdhury, chief economist and mentof milk from farmers.
ALK E0R KT ANCLOr EXRAITAY TRITES) . ferl 32 Heel WAL Bkl Gl production in southern India could head-research, Acuité Ratings & Accordingto officials,farmers dur-
5 | Total Comprehensive Income for the period [comprising . ) X ) ) ; ) .
Profit/ (Loss) for the period (afier tax) and Other increase supplies. Research, adding that the domestic  ing the pandemic period were paid
Comprehensive Income (after tax)] 498 41 107 06 12377 1,499,37 547.99 1 498.77 Import tariff on skimmed milk  supply cannot be increased withina  around ¥22-23/litre for cow milkand
& | Paid up Equity Share Capital (Face value of T10/- each) 8,895.72 8,895.72 B.068.00 8,805.72 8,068.00 B.895.72 powder (SMP) is prohibitive at 63%.  short period and hence, milkinflation — around ¥32-33/litre for buffalo milk.
7| Reserves (exciuding Revaluation Reserves) 8,377 .96 7,924.62 4.803.67 8,377 .56 4,B03.67 B,376.96 Importof SMPlasttookplacein2011, mayremainfirmathighsingledigitin  Several dairy experts say that farmers
g aﬂfm“ﬁi Premium Account 1; ;;U;g 1;;;3;5 g;ﬁ ;? 1; ;g;g 1%-;?%-?2 i‘;gig ég thanks to a sharp cut in duties.The thenearto medium term. did not expand the size of their herds
at Wo A4 e ; ; 12.87 : : d 1.6 174 . . . . _ . . . . . ~
10 | Paid up Debt Capitall Outstanding Debt 37.390,62 34,029.18 29.399.07 3739062 25,399.07 37,3062 finance ministry attributed the ele But its weight in the CPIbasket is to control costs,while theyalsounder
11 | Outstanding Redesmabie Preference Shares X 3 ! 2 d : vated milkinflationtoademand sup- lowand itisunlikely toimpactoverall fedthe cattle.
12 | Debt Equity Ratio ' 216 202 7 98 216 298 918 ply mismatch and said it could beone  food inflation and inflation in a big A calf typically starts producing
13 | Eamings Per Share (of ¥ 10/- each) ofthefactorsapartfromvolatileinter- ~ way, he further said,adding that since  milkin 24-28 monthsafterbirth,while
(far continuing and discontinued operations):- national crude oil prices and con- itisanimportant item in the Indian  this is higher for buffaloes (36-48
(a) Basic (‘nat annuslized) "0.48 "0.44 “0.15 1.1 0.81 1.71 strained supplies of milkwould influ- ~ food basket and a longer term struc-  months). “Thus, the underfed and
| {0y Lauied (ot anwsizad) b.4d V43 1 Z u.r3 1.62 ence the country’s inflation tural solution needs to be found to  undernourished calvesfromthe Covid
::E E:EEEEHFE dl:;;m iizﬁggsnewe ] trajectory.A combination of high cost ~ boost domestic milk production. period are the milk-producing cows of
16 | Debt Sarvice Eﬂ'-'EF:EIHE Ratio MA NA MA NA NA MA of feed and raw material, and supply “We do not anticipate any reduc-  today. Milk yields have dropped, and
17 | Interest Service Coverage Ratio MA A NA MA NA NA challenges, lumpy skin disease (LSD)  tion in milk prices till November,”RS  dairieshavebeen reportinglowermilk
18 | Total Debts o Total Assets Ratio 0.65 0.64 0.65 0.65 0.65 065 and rising dairy exports hasimpacted  Sodhi, president, Indian Dairy Associ-  procurement throughout the year,’
19 | Liquidity Coverage Ratio B4.93% 71.01% MNA A NA NA milk production and costs, leading  ation and ex-managing director of said the note by Emkay Global Finan-
20 | Nei Profit Margin | 20.49% | 20.22% | 8.64% | 2023% | 12.16% | 20.22% | organised players, including Mother ~ Gujarat Cooperative Milk Marketing  cial Services.

Dairy exports have also increased
fromFY21toFY22,largelyduetosoar-
ing international prices, and are on
pacetoincrease furtherin FY23.

submitted a further updated DRHP with SEBI, post necessary modifications, applicabde corporate aclions and receipt of all necessary requlatory and other applicable approvals in
accordance with the provisions of the Securities and Exchange Board of India (Issue of Capital and Disclosure Requirsments) Regulations, 2018,

3 The financial results for the quarter and year ended March 31, 2023 have been reviewed by the Audit Commiltee and subsequently approved by the Board of Directors of the Company atits
meeting held on April 27, 2023, The Statutory Auditors have carried out the review of the aforesaid results and have issued an unmodified report.

4) The above is an extract of the detailed format of audited financial results for the quarter and year ended March 31, 2023, filed with the Stack Exchange under Reguiation 52 of SEEBI (Listing
Obligations and Disclosures Reguirement) Regulations, 2015 as amended, The full format of the said ‘Financial Results’ are available on the website of Stock Exchange
“www.bseindia.com” and on the Company's website viz. "“www.sbic.com”

51 On December 6, 2022, the Company has incorporated a wholly owned subsidiary, namely SBFC Home Finance Private Limited ("Subsidiary”), with Corporate Identification Number
UBSO92MH2022PTC394642, The Subsidiary has made an application to the RBI for obtaining a Cerlificate of Registration o operate as a 'Housing Finance Company’ on March 28,
2023.

&) Since the Company was required to prepare consolidated financial results for the first ime in respect of financial year ended  March 31, 2023, the consolidated figures for comparative
previous year are not available and hence, not presented. For the other ine items referred in Regutation 52 (4) of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015
the pertinent disclosures have been made to BSE India and can be accessed on “www.bseindia.com”, For and on behalf of the Board of Directors of SBFC Finance Limited

{Erstwhile SBFC Finance Private Limited)

sdl-

Aseem Dhru

Date : April 27, 2023 MD & CED
Place : Mumbai DIN: 01761455

Regd. Office: 103, 17 Floor, C&B Square, Sangam Complex, Andheri Kurla Road, Village Chakala, Andheri (East), Mumbai - 400059
Telephone No.: 022-67T875300 Website: www.sbfc.com

¢

Utkarsh Small Finance Bank

There’s no politics in ‘Mann
Ki Baat’: Sitharaman

PRIME MINISTER NARENDRA
Modi spoke like a “pradhan
sevak” during the 100th
episode of 'Mann Ki Baat'and
there is no politics in the radio
broadcast,Union minister Nir-
mala Sitharaman said on Sun-
day, countering the Congress'
criticism of the programme.
Now if the Congress is
“obsessed” with talking about
the agenda set by its first fam-
ily,it's up to the party,she said.
Earlier in the day, the Con-

gress tooka swipe at Modi over
his 100th'Mann Ki Baat'radio
broadcast, saying there was
much fanfare in the run-up to
the episode but itwas“maunKki
baat (silence)”on critical issues
suchastheborderdisputewith
China, stock manipulation
allegations against the Adani
Group, “increasing” economic
inequalities and the wrestlers'
protest.

Hitting back, Sitharaman
said, “He (Modi) talks about

everything. Now if the Con-
gress is obsessed with talking
about the agenda that the first
family of the party sets, it's up
to the party”

“There is no politics in
Mann Ki Baat... There is posi-
tivity in the spirit of Mann ki
Baat,’the finance ministertold
reporters after listening to the
radio broadcast with BJP lead-
ers and others in Preet Vihar
here.

-PTI

Aapki Ummeed Ka Khaata
(A Scheduled Commercial Bank)

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Advertisement to be published in the
newspaper for change of registered office of
the company from one state to another

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Advertisement to be published in the
newspaper for change of registered office of
the company from one state to another

India emerging
as dispute
resolution hub:

Registered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uitar Pradesh, PIN - 221105.
Statement of Audited Financial Results For Year Ended 31 March, 2023

(T in lakhs)

* as per RBIl guidelines.

Motes to the financial results:

(https:/fwww.utkarsh. bank).

Date ;28 Apni 2023

** Debt (excluding deposits) / Share Capital plus Reserves
‘As per regulation 52(4)of SEBI (Listing Obligation & Disclosure Reguirements) regulations 2015, ratios not relevant are not disclosed.

1. The above is an extract of the detailed format of financial results filed with the Stock Exchange under Regulation 52 of the Securities and Exchange Board of India
{Listing Obligation and Disclosure Requirements) Regulations. 2015. The full format of the financial results are available on the websites of BSE Limited and the Bank.

2. For the items referred in sub-clauses (a), (b), (d) and (g) of the Regulation 52 (4) of the Securities and Exchange Board of India (Listing Obligation and Disclosure
Reguirements) Regulations, 2015, the pertinent disclosures have been made to BSE Limited and can also be accessed on the Bank's URL (https:/fwww. utkarsh_bank).

for and on behalf of the Board of Directors of Utkarsh Small Finance Bank Limited

CIN: UBbe92UP2016PLC082804

OiN - 02470880

send by registered post his /her objections
supported by an affidavit stating the nature o
his / her interest and grounds of opposition tg
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGG
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of thig
notice with a copy to the applicant Company
at its Registered Office at the addresg
mentioned below:-
2952-53/2 2nd FLOOR, SANGTARASHAN
PAHARGANJ, NEW DELHI-110055

For & on behalf of Telmat Materials and

Technologies (India) Private Limited

send by registered post his /her objectiond
supported by an affidavit stating the nature o
his / her interest and grounds of opposition tg
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGC
Complex, New Delhi-110003 within fourteer
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the addresg
mentioned below:-
2952-53/2 2nd FLOOR, SANGTARASHAN
PAHARGANJ, NEW DELHI-110055
For & on behalf o
NEOPERL INDIA PRIVATE LIMITED

finam:i“. Ep. .in

Foraculas - OuertorEmded 00 | ¥aarbnded Before the Central Government, Regional Beforethe Central Government, Regional . K
irector, Northern Region, New Delhi irector, Northern region, New Deilni
3 Man:_h 2023 | A Martfh 2022 | A Martfh 2023 | 31 Martfh 2022 in the rector, Sub_sectiog (@) of Section 13 of | In the matter of sub-section (4)of Section 13 0 JUStlce ant
Audited Audited Audited Audited Companies Act, 2013 and clause (a) of Cgmplamgs Afclg 2|013% afnt% cI%use (a) of
1 Total income from operations 69,110.92 53,602.62 | 25049798 | 1,84.881.26 e oo Rules sorarnes O curoration) Rules, 2014
: . : _ : ; AND AND SUPREME COURTJUDGE Jus-
2 Met Profit / (Loss) for the period (before tax, exceptional and/or extraordinary items) 17,421.29 5.572.37 53,581.42 7.971.28 In the matter of TELMAT MATERIALS In the matter of tice Surya Kant on Sunday said
3 Net Profit / (Loss) for the period before tax (after exceptional and/or extraordinary items) 17,421.29 5,572.37 53,581.42 7.971.28 AISI“BHECDH?&%I_-%IQEO% [()ILI;IQ%&)T(I;(%%\%\%E NEO%ﬁrj{-LuI?mBgL%IYFArg zl}lsl\éIBI)T ED the scope of arbitration in
4 Met Profit / (Loss) for the period after tax (after exceptional and/or extraordinary items) 13,379.79 4,842.74 40,450.19 6,146.16 having its Registered Office at aving its Registered Office at ‘s vi King i
' | ' 2952-53/2 2nd FLOOR, SANGTARASHAN 2952-53/2 2nd FLOOR, SANGTARASHAN India is evolving, making it a
5 Tn:uftial I;[nmp;-eQ%:?rveéu1cn|nehfﬂr the ?E':mﬂ IEU}'{mr{slng Profit/{Loss) for the period 13,379.79 4,.842.74 40450159 6.146.16 P:AH ARGANJ. e fdlprfyprpyd PAHARGANJ. NEW DELHI110055 preferred place for arbitration
— ar']w e . 89,590.47 8955215 | _ 89,590.47 89,552.15 e Anplcant Company | Pt e Aoplcant Company | et and dispute resolution.
aldl up equ A Leapita ; A i ; ] : ; ........Applicant Company / Petitionef | ... pplicant Company / Petitione . s
7 Reserves {EHGllldi:'l Revaluation Reserve) 5 £ 1.10,441.59 67,677.53 NOTICE is hereby given to the General Publi¢ | NOTICE is hereby given to the General Publig . He also.sald that gstabhsh
—_ g Aty fielnd ek A that the Company proposes to makg | that the Company proposes to make ingasustainable environment
8 Securities Premium Account 28.614.62 28,520.26 28,614.82 28.520.26 application to the Central Government unde éép|olt{catlo1n3 (tz)thefc‘iﬁntrgl Gover,nm%tt Uznéif for arbitration will invite fur-
" ’ . = A F v : Section 13(4) of the Companies Act, 2013 ection of the Companies Act, 2013 . .
9 Met worth 1,54,482.24 1,42.076.05 1.84 482 .24 1,42,076.05 seeking confirmation of alteration of thd | seeking confirmation of alteration of the ther businesses and build a
10 Outstanding Debt 2,34.947 .53 2,567,193 .49 2,34,947 53 2,57,193.49 Memorandum of Association of the Company | Memorandum of Association of the Company trustworthy relationship with
2 _ - - in terms of the special resolution passed atthg | in terms of the special resolution passed at the . .
1j Dutsiandfng F{eﬁeemame Preference Shares Extra Ordinary General Mesting held off | Extra Ordinary General Meeting held of fore1gnb1.151nessgs.' .
12  Debt Equity Ratio** 1147 1.64 AT 1.64 Thursday, 27t April, 2023 to enable thg | Thursday, 27th April, 2023 to enable thg Speaking at a joint summit
. Y- L i [ i Company to change its Registered Office fron bitrati ddi t -
13 Earnings per share (of Rs. 10 each) Company to change its Registered Office fron| o : . onarbitration and dispute res
: ; " " tional Capital Territ f Delhi” to th . .
- Basic (not annualised for quarter) 1.49 0.55 452 0.70 ..gf;::%‘;ll_garsgﬁger”t°ry of Delhi” to the g Haars;za”fm ory 0' ,e i” o the olution organised by the
- Diluted (not annualised for guarter) 1.49 0.55 4.91 0.70 Any person whose interest is likely to be A#y tpe(zjrsgn \t/\{]hose mterejt |?] likely t]g) tEe Indian Institute of Manage-
; . : 70 "y 1 : affected by the proposed change of thq | afiected by the proposed change of the i
14 Tmall Debt# to Tll:ltal Assets ratio 12.29% 17.07% 12.29% 7.07% cogistored ofice of e company may delivey | registered ofice of e company may delive rngnt(IIM) Rohtql<atthe Delhl
15  Capital Redemption Reserve - - - - either on the MCA-21  porta| |either on the MCA-21 ~ porta High court, Justice Kant said
16  Debenture Redemption Reserve - - - - (www.mca.gov.in) by filing investoy | (www.mca.gov.in) by filing investo arbitration incentivises for-
complaint form or cause to be  delivered o complaint form or cause to be  delivered o

eign businesses to enter the
Indian market. “The condi-
tions in India are improving
and the scope of arbitration is
evolving, making the countrya
preferred place for arbitration
and dispute resolution,’a press
release quoted Justice Kant as
saying. “The MoU entered by
the India International Arbi-
tration Centre (IIAC) and IIM

Sd/- Sd/ Sd/7 i
L .. NAVEEN KUMAR v Rohtak will help create a goo,c’l
g oo N Sona LEQU Cate: 01052023 ORECTOR] | pate - 01.05.2023 (DIRECTOR pathway towards arbitration,
. anaging Director pate s L DIN: 01905193 | prace : Delhi DIN: 01905193 he said. -PTI
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JMIC Ludhiana
CNR NO: PBLD03-000576-2020
COMA/366/2020
Peshi: 31-06-2023
publication notice for proclamation under section
82 CR.PC Complaint R/w sec138 of N.IACT

Kotak Mahindra Bank
Vs.

Baban Vishnu Shelar
Notice To: Baban Vishnu Shelar
R/o Ap Kuskarwadi Korti Tal
Karmala Distt Solapur- 413203

Maharashtra

Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served in
the ordinary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 31-06-2023 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence. for details logon to:
https://highcourtchd.gov.in/?trs=district_nof
ice&district=ludhiana IMIC Ludhians

JMIC Ludhiana
CNR NO: PBLD03-000585-2020
COMA/374/2020
Peshi: 31-05-2023
publication notice for proclamation under section
82 CR.PC Complaint R/w sec138 of N.IACT
Kotak Mahindra Bank
Vs.
Ramnayan Jagram Yadav @
Ramnayan Yadav
Notice To: Ramnayan Jagram Yadav @
Ramnayan Yadav R/o Hno 854, 550,
Diva Naka, Ambedkar Nagar, Rabada,
Navi Mumbai Maharashtra
Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served ir
the ordinary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 31-05-2023 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence. for details logon to:
https://highcourtchd.gov.in/?trs=district_no
ice&district=ludhiana
JMIC Ludhiang
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In The Court Of Sh. Reetbrinder Singh
Dhaliwal JMIC, bathinda

M/s Unique Farm Aid Pvt. Ltd Its branch
office at Eagle Complex, Godown No 8
Godara Colony, Malout Road, Bathinda
Through Bharat Singh Rawat S/o Shyam
Singh Rawat Vs.
1. M/s Mahalaxmi Beej Bhandar Village
Kichhana Main Road, Tehsil Rajaund Distt
Kaithal 136027 Haryana Through Its Prop
Sh Sanjay Kumar S/o Ram Sarup

M/s Mahalaxmi Beej Bhandar, R/o Village
Kichhana, Main Road Tehsil Rajaund, Distt
Kaithal, Haryana 90508-67000
COMA/633/2021 next date: 08-06-2023
CNR NO: PBBT03-001948-2021
Publication Issued To: 1. M/s Mahalaxmi Begj
Bhandar Village Kichhana Main Road, Tehsil
Rajaund Distt Kaithal 136027 Haryana Through Its
Prop Sh Sanjay Kumar S/o Ram Sarup 2. Sanjay
Kumar S/o Ram Saroop Prop. Of M/s Mahalaxmi
Beej Bhandar, R/o Village Kichhana, Main Road
Tehsil Rajaund, Distt Kaithal, Haryana 90508-
67000
In above titled case, the defendant(s)/ respondent
(s) could not be served. It is ordered that
defendant(s)/respondent(s) should appear in
person or through counsel on 08-06-2023 at 10:00

2. Sanjay Kumar S/o Ram Saroop Prop. Of]

LU = " | @

JMIC Ludhiana
CNR NO: PBLD03-000453-2020
COMA/236/2020
Peshi: 02-06-2023
publication notice for proclamation under section
82 CR.PC Complaint R/w sec138 of N.IACT

Kotak Mahindra Bank
Vs.

Kishore Nahak
Notice To: Kishor Nahak R/o

Bhalukuma Bada, Ektali
Keonjhar Keonjhar -758015
( Orissa)

Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served in|
the ordinary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 02-06-2023 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence. for details logon to:
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JMIC Ludhiana

CNR NO: PBLD03-022616-2021

Peshi: 30-05-2023

|publication notice for proclamation under section
82 CR.PC Complaint R/w sec138 of N.IACT
Vinod Kumar Vs.
M/s Flora Exports
Notice To: 1. Parveen Sood Partner Of
M/s Flora Export S/o Chaman Lal
Sood R/o H-39, 2nd Floor, Kirti Nagar,
New Delhi 110015 2. Nishi Sood
Partner Of M/s Flora Exports W/o
Parveen Sood R/o H-39, 2nd Floor
Kirti Nagar, New Dehli 110015
Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served in
the ordinary way of service. Hence this
Iproclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 30-05-2023 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence. for details logon to:
https://highcourtchd.gov.in/?trs=district_not
ice&district=ludhiana IMIC Ludhiana

hASATA AL ARLT -
Ludhiana Peshi: 31-05-2023
CNR NO: PBLD03-000574-2020
COMA/365/2020
publication notice for proclamation under section
82 CR.PC Complaint R/w sec138 of N.IACT
Kotak Mahindra Bank Vs

M/s Rajprotim Agencies Pvt Ltd
Notice To: Partha Protim Banerjee,
Managing Director Of M/s Rajprotim
Agencies Pvt Ltd 49-89 Prince Golam
Mohammad Shah Road, Nr Bd Memorial
School 2nd Floor, Kolkata- 700033 ( West
Bengal) Rajasree Banerjee Director Of
M/s Rajprotm Agencies Pvt Ltd 9-89
Prince Golam Mohammad Shah Road, Nr
Bd Memorial School 2nd Floor, Kolkata-
700033 ( West Bengal)

Whereas it has been proved to the satisfaction of
the court that you, the accused above named
cannot be served in the ordinary way of service.
Hence this proclamation under section 82 CRPC is
hereby issued against you with a direction that you
should appear personally before this court on 31-
05-2023 at 10:00 a.m. or within 30 days from the
date of publication of this proclamation take notice
that, in default of your part to appear as directed
above the above said case will be heard and
determined as per law, in your absence. for details
logon to: https://highcourtchd.gov.in/?trs= district
_notice&district=ludhiana

JMIC Ludhiana

a.m. for details logon to: https://highcourtchd,gov,

in/?trs=district_notice&district=Bathinda
JMIC Bathinda

https://highcourtchd.gov.in/?trs=district_not
ice&district=ludhiana JMIC Ludhiana
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CNR NO: PBLD03-008071-2020

COMA/2030/2020
Peshi: 26-05-2023
|publication notice for proclamation under section
82 CR.PC Complaint R/w sec138 of N.IACT
Kotak Mahindra Bank Vs.
Mahadev Shankar Mandhare
Notice To: Mahadev Shankar
Mandhare Prop. M/s Kunal Transport
Flat No 102 Plot N 71 Sec. 14, Nr.
Indra Gandhi Engineering College
Koparkhairane  Navi Mumbai
40070 1( Maharashtra)
Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served in
the ordinary way of service. Hence this
Iproclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 26-05-2023 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence. for details logon to:
https://highcourtchd.gov.in/?trs=district_not
ice&district=ludhiana
JMIC Ludhiana
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A~AdvVik

Capital Limited

ADVIK CAPITAL LIMITED
CIN: LE5100DL1985PLC022505

Registered office: Plot No. 84, Khasra No, 143/84, Ground Floor, Extended Lal Dora, Kanjhawla,

Delhi-110081, Ph No: 011-25952595

Website: www.advikgroup.com/ail Email: advikcapital@gmail.com,

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR

ENDED MARCH 31, 2023
(Rs. In Lakhs)
S. : Standalone
No Fartiewiars Three Months Ended Year Ended
31Mar/23 | 31/Marf22 |31/Dec'22 | 31/Marf23 | 31/Marf22
Audited Audited |Unaudited | Audited Audited
1_|Total Income 214.82| 3.30942| 1082.06] 34,934.26| 394952
2 | Net Profit/ (Loss) Before Tax -160.70|  2264| 502.30| 1.308.99|  53.98
3 | Net Profit/ (Loss) After Tax -132.94 | 18.49 364 .41 954.61 41.13
4 |Total comprebensive income for the| -1,029.76 18.49 364.41 57.79 41.13
pericd |
& | Paid up Equity Share Capital (Face Value| 2,125.52 45874 2.201.93 2.125.52 458,74
Fs.1 each)
6 | Earning per Equity Share of Re 1/- each
Basic | 0.48 0.04 017 0.03 0.09
Diluted ’ 0.48 0.04 017 0.03 0.09
(R=. In Lakhs)
5. i Consolidated
MNo. folicllat, Three Months Ended Year Ended
| 31/Mar/23 | 31/Mar/22 [31/Dec/22 |31/Mar/23 | 31/Mar/22
Audited Audited |[Unaudited | Audited Audited
1 |Total Income 2288947 341296| 3.,780.20| 60.436.89| 4 657.72
2 | Net Profit/ (Loss) Before Tax -163.62 23.96 a02.70 1.282.64 G329
3 | Net Profit/ (Loss) After Tax -135.35 18.97 371.08 934.89 47.38
4 |Total comprehensive income for the| -1,032.17 18.97 371.08 38.07 47.38
paricd
5 |Paid up Equity Share Capital (Face Value| 2,125.52 458.74 | 220193 212552 458.74
Rs.1 each) |
6 | Earning per Equity Share of Re 1/- sach
Basic 0.49 0.04 0.17 16.80 0.10
Diluted 0.49 0.04 0.17 16.80 0.10

Place: New Delhi
Date: 30/04/2023

Motes to Audited Standalone and Consolidated INDAS Financial Results:

1. The above iz an extract of the detailed format of financial results filed with the Stock Exchange under
Regulation 33 of SEBI {Listing and Other Disclosure Requirements) Begulation, 2015, The Full format of the
financial results are available on the Stock Exchange websites (www.bseindia.com) and on company’s
wabsite (www.advikgroup.com).

2. The above financial results have been reviewsd by the Audit Committes and approved by the Board of
Directors at their meeting held in April 29, 2023, The Statutory avditors have carried out audit of the results
for the quarter and financial year ended March 31, 2023.

for Advik Capital Limited
Ashwini Kumar

Whole Time Director and CFO
DIMN:09651038
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FORM NO. URC-2

Advertisement giving notice about registration under Partl of Chapter XXl of the Act
[Pursuant fo section 3T4(b) of the Companies Act, 2013 and rule 4(1) of the
Companies (Authorized fo Register) Rules, 2014]

1. Modice is hereby given that in pursuance of sub-section(?) of section 366 of the
Companies Acl, 2013, an application is proposad to be made alter fifteen days hersol
but before the expiry of thirty days hereinafter to the Reqistrar at Central Registration
Centre (CRC), Indian Institute of Corparate Affaies (IICA), Plol Mo, 6, 7, 8, Sector 5 IMT
Manesar, District Gurgaon (Haryana), Pin Code-122050 that Bhatia Electronics a
partnership firm may be registered under Part | of Chapter XX of the Companies Act

2013, asa company limitad by sharas.

2. The Principal abjects of the company ara as follows:-

To carry on the Business of the manufacturing, markeding, trading, purchasers, sellers,

importers, exporters, andior otherwise deal in all types/kinds of battenes, (ACIDC)

invertars, U.PS (onlinefoffineg), Battery Changer (SMP3), Senvo transformers/
stabilizer amd all power solufions, all efectncal, comeshic and mdusinal appliances,

AMCirepairing of all electronic goods and any other objective ancillary to the main

objects, storage batleries, dry batieries, cells, To carry on the Business of the

manufachures purchaszers, seflers, importers, exporiers, andior othanwise deal in all
type kinds of electrical components, parts and accessones

To act as agents, slockiest, dealers or distributors for other manufacturers dealing in

ary type kinds of electrical components, part and accessorias including battery, battery

waler, batlery separators, batlery containers, caiis

3. Acopy of the draft memaorandum and arlicles of association of the propossd company
may be inspacted althe office at E-21, DDAMarket, Sultanpuri 110086-Dalhi.

4. Notics is hereby given that any person obsecting 1o this applicaton may communicate
their objections in writing to the Registrar at Cantral Regisiration Centre (CRC), Indian
Institute of Corporate Affairs (IKCA), Plot No. 6, T, 8. Sector 5, IMT Manesar, District
Gurgaon-122050, Haryana, within taenty ane days from the date of publication of this
notice, with & copy bo the proposed Company at ils registered address as mentioned in

2

-

=

Point Mo, 3.
Dated this 17 day of May, 2023
Name of Applicants
Mr. Baman Bhatia Mr. Rishabh Bhatia Mr. BManchar Lal Bhatia
{Pariner) (Partner) {Pariner)
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